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/ BEFORE THE NATIONAL GREEN TRIBUNAL,
CENTRAL ZONAL BENCH, BHOPAL

ORIGINAL APPLICATION NO.88/2017

Tribunal at Its Own Motion ...Applicant

Vs.

State of Rajasthan ...Respondents

STATUS REPORT IN COMPLIANCE OF HONBLE
TRIBUNAL ORDER DATED 06.10.2021 ON BEHALF OF
THE RAJASTHAN STATE POLLUTION CONTROL BOARD,

JAIPUR

I, Vijay Sharma, S/o Late Shri Krishna Kumar Sharma,

ed 49 years, presently working as Regional Officer, Rajasthan

State and affirm as under:-

1) That | am working as Regional Officer in Rajasthan State
Pollution Control Board, Jaipur (North) and | am well conversant
with the facts and circumstances of the matter and as such

competent to swear this affidavit on behalf of the Rajasthan State

Pollution Control Board.

' 2)  That the Writ Petition (Civil) No. 569/2015 Jal Mahal Resorts

@/VV( Private Ltd. Vs State of Rajasthan & Others as per the online
case status from the official website of the Hon'ble Supreme
ti
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Board is not party respondent before the Hon'ble Supreme Court
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in the above mentioned writ petition.

It is further submitted that the Hon'ble Supreme Court vide

] < order dated 07.09.2015 has directed as follows “Status quo as
/' \

_/an today be maintained by both the parties. ” The internet

*downloaded copy of the Hon'ble Supreme Court order dated

Tribunal.

3)  That the writ petition was further listed before the Hon'ble Apex
Court on 02.11.2015; 16.11.2015; 11.03.2016; 23.09.2016;
16.11.2016;  23.11.2016;  30.11.2016;  06.03.2017  and
27.03.2017. The internet downloaded copy of the Hon'ble
Supreme Court online case status along with orders dated
02.11.2015; 16.11.2015; 11.03.2016; 23.09.2016; 16.11.2016;
23.11.2016; 30.11.2016; 06.03.2017 and 27.03.2017 have
already been submitted before this Hon'’ble Tribunal by the State
Board. It is submitted that the writ petition has been tagged along

with the Contempt Petition no. 14/2015.

4)  That the Contempt Petition (Civil) No. 14/2015 Jal Mahal Resorts
Pvt. Ltd. Vs Shailendra Kumar Agarwal was listed before the
[M Hon'ble Supreme Court on 17.07.2017; 19.09.2017; 23.11.2017,
o

27.03.2018 and 31.08.2018. The internet downloaded copy of
the Hon'ble Supreme Court orders dated 17.07.2017,

19.09.2017; 23.11.2 27.0 1:08.2018 h
%’L\R}‘ 3‘250-1;8 d;— g 0 ave
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online case status as per Hon’ble Supreme Court official website

is annexed herewith and marked as Annexure-R/1.

That the state board has filed two criminal complaints against the
officials of the Jaipur Municipal Corporation under section 43 and
44. Both the criminal complaints are sub-judice before the

learned court. The details of which have already been submitted

before the Hon'ble Tribunal.

7) That the District Collector, Jaipur vide letter dated 25.11.2021
directed the Commissioner, Nagar Nigam Heritage, Jaipur to
take action against the industrial units illegally operating in
residential area near Mansagar Lake. The photo copy of the
District Collector letter dated 25.11.2021 is annexed herewith

and marked as Annexure-R/2.

It is pertinent to mention here that a meeting was held
on 24.06.2020 under the Chairmanship of Chief Secretary, State
of Rajasthan wherein it was directed that action against the
illegally operating units in residential areas shall be taken by the
concerned local administration ie. Nagar, Nigam, Nagar Palika,

g) M JDA, UIT etc. The photo copy of the minutes of meeting dated

24.06.2020 is annexed herewith an%rﬁrked as Annexure-R/3.
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That the Executive Engineer, Sewar Project, Nagar Nigam

Heritage, Jaipur vide letter dated 25.11.2021 has informed that

new sewage line has been laid down and excess sewage from
Barmhapuri STP is being transferred to Jaisinghpura Khor STP
for treatment. The photo copy of the Executive Engineer, Nagar
Nigam, Jaipur letter dated 25.11.2021 is annexed herewith and

marked as Annexure-R/4.

The status report may kindly be taken on record.
(/’/L vw.‘
(Vijay Sharma)

Regional officer,
Rajasthan State Pollution Control Board,

Jaipur (North)

ATTESTED

/
A

/5] NOTARY PUBLIC
57 JAIPUR (RAJ.) INDIA
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Caae Intormation (click here)

hitps://main.sci.gov.in/case-slatus

Case Status | SUPREME COURT OF INDIA

|| Tl arfad @y ||
{hitps:/iapps.apple.com/in/app/supreme-court-of-india/id1523266644)

Get Your App

Dlal';l Number Case Number Party Name AOR Court / Tribunal Free Text
¢ 4248
Case Type Number Year
CONTEMPT F v 14 2015 » Submit
Diary No.- 38248 - 2014
JAL MAHAL RESORTS PVT. LTD. vs. SHAILENDRA KUMAR AGARWAL
Case Detalls
Diary No, 18248/2014 Filed on 21-11-2014 04:13 PM  [SECTION: XV] PENDING
CONMT.PET.(C) No. 000014 - 000016 / 2015 Registered on 13-01-2015
Case No.

CONMT.PET.(C) No. 000564 / 2014 Registered on 17-12-2014

Present/Last Listed
On

28-11-2017 [HON'BLE MR. JUSTICE J. CHELAMESWAR and HON'BLE MR. JUSTICE ABHAY
MANOHAR SAPRE]

Status/Stage

Pending - (Motion Hearing
[DISPOSALFINAL DISPOSAL AT ADMISSION STAGE - CIVIL CASES]) List On (Date) (23-01-
2018), Part Haard-Ord dt 28-11-2017

Tentatively case msy
be listed on (likely to
be listed on)

14-12-2021 (Computer generated)

0816-Letter Petition & Pil Matters : SLPs filed against judgments / orders passed by the High Courts

Catego
seny in Wnit Petitions filed as PIL

Act
1 JAL MAHAL RESORTS PVT. LTD.

Petitioner(s) JAIPUR | RAJASTHAN
1 SHAILENDRA KUMAR AGARWAL
JAIPUR | RAJASTHAN

Respondent(s) 2 MR. SHAILENDRA KUMAR AGARWAL .

3 MR SHAILENDRA KUMAR AGARWAL .

Pel. Advocate(s)

E. C. AGRAWALA[P-1)

Resp. Advocate(s)

NACHIKETA JOSHI[R-3]
MILIND KUMAR[R-1]
DEEPAK GOFL[R-1)

Nishanth Patil[R-1}

U/Section

Indexing
Earlier Court Details
Tagged Matters

Listing Dates

" Anolicati

I y
Court Fees
Notices
Defocts

Judgement/Orders
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